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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: I G Y S Dated: \'3-\\0“”3\&{2{3

[t is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Aatir Javed Kawoosa
S/0 Javed Ahmad Kawoosa

R/O House No.4, Toiba Colony near Peer Bagii Bridge Right Side, Srinagar

has been admitted and enrolled as an Advezate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-178/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of cxpiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\
A/’W il

(lVIohammWn Beigh)
Addltlonél Reglstr?r

() ‘ \u”
No: U\rb N\ \‘*\L\)}[)Dated: \fl/ ,() p, ”\H«?, {l’f‘f:f/a;’@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
n3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Court of J&K, Srinagar.
6. Mr. Aatir Javed Kawoosa, Acvocate
...... for information and necessary action.
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High Court of Jammu and Kashmir at Jammu

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: ' 15<- Dated; 4 \D,/ 0’ 1’:7)"0 2o

T

It is hereby notified that Mr. Vishav Bandhu Sharma S/O Sh.
Suraj Parkash Sharma R/O Flat No.I, Qtr. No.4, P.W.D Colony,
Kathua on having been selected as Sociz! Worker/Superintendent of
Homes, vide Government of Jammu and Kashmir Notice bearing
endorsement  No.DSW/Estt./7842/17  dated  18.07.2017 has
surrendered his Certificate of Enrollment as an Advocate vide his
application dated 13.02.2020. Therefore, his Certificate of Enrolment
bearing No.JK-153/09 dated 04.06.2009 is kept in abeyance.

By Order. | :

.

P S g0
(Mohammad Yasin Beigh) \@" o>
Additionzzi Registrar
) B L )/,/
No: U4 2259~ / A7 Dated: (F\‘/ o 7’;_/%-:?4;_
Copy to the: - -
1. Registrar Judicial, High Court Wing Jammu/Srinagar.
2. Principal District & Sessions Judge, Kathua.
3 Secretary, Bar Council of India, New Delhi.
4. President J&K High Court Bar Association, Jammu/Sriragar.
5
6

President District Bar Association, Kathua.
Manager Government Press, Jammu for publication in the next
issue of the Govt. Gazette.
¢ CPC, e-Courts, High Court of J&K, Jammu with the request to

upload the same on the official website of J&K High Court for
information of all the concerned

8. Mr. Vishav Bandhu Sharma S/O Sh. Suraj Parkash Sharma R/O
Flat No.l, Qtr. No4, P.W.D Colony, Kathua, A/P VPO
Kishanpur, Dunjara, Tehsil Billawar, District Kathua for

information. o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: / 64 C')!\ Dated: 12~

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Areeb Javed Kawocesa
S/0 Javed Ahmad Kawoosa

R/O House No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned Uriversity and verification of his/her
character and antecedents from CID. His/her name has been entered under

ial No.JK—i77/2020 i ol Advoc maintained by this Registry
serial No.JK—i77/2020 in the roil of Advocate maintained by this Registn

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

Addition alfﬂ,_Registfar

. N —— ) - | 4 ’ I v ;A\V““T
No: \*{ SRR C‘/ L /7 Dated: |7 l) ) /ﬁ\)\ D - i GX;\\T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for infeimation
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, Higiz Court of J&K, Srinagar.

Mr. Areeb Javed Kawoosa, Advocalte
...... for information and necessary action
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Additional Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_\1\ ‘F\H' Dated: \% o™ "/}»n 2

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Sana Imam

D/O Jan Muhammad Lankar

R/O Muminabad, Batmaloo, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification cf his/her

character and antecedents from CID. His/her hame has been entered under

serial No.JK—-260/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of nrovisionai licence/enroliment must _be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

~ ) N\Mﬂ“"’
(Mohammad Yasin Beigh) -
Additional Registrar
No: YD DG(-T1 )1 pated: \2-Yo~ Jma. ’ﬁ?ﬁ
S T [ Q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India. New Delhi.

3.  Registrar (Computers), High Court of J&K Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for nybiication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Sana Imam, Advocate ‘

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

m PROVISIONAL
NOTIFICATI_ON

No: \"\ S\ﬁf) Dated: \ \&3 )0 > )g—r.ﬂ 2o

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Saima Sidiq
D/O Mohammad Sidiq Chiloo
R/O Mughal Masjid, Hawal, Tehsil Khanyar, Distt. Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject tc the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

edqgistry
—’Uuﬁ_r'&: 7

serial No.JK-199/2020 in the roll of Advocaiz mainizinad by this

The renewal/extension .o‘f provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/tinal enroiiment as

\
floha &rad‘?/ww'
(Moham asin Beigh)

AdditionﬂaiR’e’gistrar

/
No: Y4 D-260-4 5{‘/2.! pated: \}/ a\."}/ %): 1&2»

an Advocate is ordered there before.

6 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court o J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Saima Sidiq, Advocate
. for information and necessary action.
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HIGH COURT OF JAMMU ANE KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 8 of the Advocates Act, 1961)
% % %

PROVISIONAL
ENROLLMENT

»NOT|F|CAT|ON
No: 17\ S Dated: X%JCB 7’):s 2

T

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Suriya Hamid

D/0 Hamidullah Jaway

R/0O Igbal Abad Bemina Lane No.2, H.No.2, Tehsil & Distt. Srinagar

has been admitted and enrolled as an Advocate on ihe rolis of yaimimu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his’her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—198/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ .

- o T
X - -
(Mohammad Yasin Beigh)

| AdditéonglRegistrar

~ > VO v A
No: 'Lq‘ 2087 87 }/ Dated: \t \ " )f}‘@--'o o

] T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Ccurt of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Suriya Hamid, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
w &k Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ AN\ S\ Dated: \g\e ™ [%L«

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Sharaz Ahmed

S/O Karam Dad

R/O Bhatidhar, Tehsil Mendhar, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of nis/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=197/2020 in the roll of Advocate maintainad by this Regisiry

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

foha k—u'/' A
(Mohamm asin Beigh)

, Addltlonél Registrar
r o~ -7
H ’:)”)FL\Q «~§®)/L,/ Dated: ((?Jﬁ > / N D h /ﬁ:?[b;&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

an Advocate is ordered there before.

5. President, District Bar Association, Poonch.
6.  Mr. Sharaz Ahmed, Advocate
...... for information and necessary action.
Aduit;onﬁ egistrar T
v T L\v




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seati;su 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT

——

NOTIFICATION

!
t) <0 Dated: [R (/'{:’ e /’}n Do

No:

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Shaista Ashraf

D/O Mohd Ashraf Malik

R/0O Warpora, Dangerpora, Tehsil Sopore, Distt. Baramulla

has been admitted and enrolled as an Advocate on the roiis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-196/2020 in the roll of Advccate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

e

(Mohammad Yasin Beigh)
Additional Registrar
. /' /' —r

PIVEA | vy L\-m
No: \/‘ - Hl ﬂ/Z/Dated: \Q /O‘m) /‘")—@?.o /I/L/\x?t»

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Ms. Shaista Ashraf, Advocate

for information and necessary action.

o o

-

— S e Q‘J\‘ﬁ
Additiona}@/Registrar .




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

H PROVISIONAL
| ENROLLMENT

NOTIFICAT!ON

No:

Y q/) Dated: _\ ] \OQD }%Qfﬁ

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Rafia Muzafer

D/O Mohamad Muzafer War

R/O Warpora, Rajmbhlla, Tehsil Sopore, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—195/2020 in the roll of Advocate maintained by this Regislry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad, Yasin Beigh)
, Additional Registrar
. - 5/ / / . f Q / / - L‘:::t\
‘NO: LL?/Z“‘)Q’”L{,/‘/// Dated: ir“B[ Oibl Do Te)p)e
Copy forwarded to the: - -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for pubiication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Ms. Rafia Muzafer, Advocate

for information and necessary action.

\ '
— A i,
Additionaf Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K &

| PROVISIONAL
ENROLLMENT

— e
—;

NOTlFICAT|ON
No: fj [{% Dated: @/0 9/539

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Peerzada Shaidul Islam

S/0 Peer Shareef Ul Din

R/O Batapora, Tehsil Kralpora, Distt. Kupwara

A/P Bumhama Bagaat Colony, near Havard Presentation School, Kupwara
has been admitted and enrolled as an Advccaie on the rolls of Jammu an
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-194/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
it OAANT mrerrras
ki

(Mohammad Yasin Beigh) ’
) Addltlor} l_/Reglstrar!

. . / v Lk ‘
H D2 e h) /l// Dated: / S\/O q>/>’?\94’ /7:«?’;“
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Gevernment Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Mr. Peerzada Shaidul Islam, Advocate
...... for information and necessary acticn.

o o

~ )" L ¢ W’:—

-‘imtl/{@j Regisirar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1951)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ \") \\'31~-- Dated: (’) ]0 ) ‘3{)0

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Mohd Saleem

S/O Mohd Shafi

R/O Sidhar, Lekri, Tehsil & Distt. Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerne ~oversity ang verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-193/202¢4 in the roll of Advo‘oate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

0\/‘-“’"‘“‘:‘"‘

(Moham asin Beigh)
Additi& fiRegistrar
No: W 27429 lU’ Dated: (?\5[[ 8 “)//r;? o ‘L,‘.}”f)\
' Vin Y)Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Ramban.

Mr. Mohd Saleem, Advocate

for information and necessary action.

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \7) (4 L Dated: { '] /O 2y /’952@

!

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Mahak Bashir

D/O Bashir Ahmad Mir ‘

R/O 126, Garden Lane, Chanapora, Srinagar

has been admitted and enrolled as an Advccate on the rolls ¢f Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject tc the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has heen enterad under

serial No.JK-192/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absoiute/final enrollment as

an Advocate is ordered there before.

~— " OV“"’"/-:""‘“'
(Moham asin Beigh)
Additional Registrar,
v ‘
No: L D2 \@-0 B// { Dated: \“b\ \0”’71’% j_‘;“(k
e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Mahak Bashir, Advocate

for information and necessary action.

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Src7ou 58 of the Advoeates Aci, 1961)
K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: AN Y s Dated: | & ko > }% 2 4

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Muneebah Jan

D/O Gh. Nabi Dar

R/O Nagam, Tehsil Kokernag, Distt. Anantnag

has been admitted and enrolled as an Advocate on fie rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-191/2029 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Adaditiopai Registrar
‘ opet Resietan
No: t{ PR ”)MO Dated: \ % ‘ 07> \ o Do 72{[;;}4,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Asscciation, Anantnag.

Ms. Muneebah Jan, Advocate

for information and necessary action.

2L

: O [V
Py AN Sl

i . w
Addlticipal Registrar .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: |7} b\ (4\ Dated: \%\Uqbl’h;?,,

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Kaneez Fatima Wazeeri
D/O Mohd Qasim Wazeeri
R/O Thang Thasgam, Tehsil Sankoo, Distt. Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

i

Kashmir Bar Council provisionally for a peiiod of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—190/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— - M"&—«—"“
(Mohammad Yasin Beigh)
Addltlona! Registrar

5 "
v/

2061 IL'(P Dated: ,\\%\ L 8™ \’\fo Lo 5"«‘:/
ISERRE

Copy forwarded to the: -

1.- Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for infarmation of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. 1

President, District Bar Association, Kargil. '

Ms. Kaneez Fatima Wazeeri, Advocate

for information and rnecessary action.

o o
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Additionai"Registrar -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961y

i PROVISIONAL
’ ENROLLMENT
NOTIFICATION
\ \ L{Q\ Dated: \\&\O \ e

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Kavita Rani

D/OJaswant Singh

R/O Loharana, Tehsil Dachhan, Disit. Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-189/202¢0 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absclute/final enroliment as

an Advocate is ordered there before.

J
”~y - o M
IMohammad Yasin Beigh)
Addi’uona/l Registrar
ALW'“V'\_

No: MDD 2eo - /LJ/ Dated: \R )'\Yq T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Kishtwar.
6. Ms. Kavita Rani, Advocate
...... for information and necessary action.
" \ :
. W\{'::\“-
dditional Registrar
ad [
14\1\,.&
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council urder Section 38 of the Advocates Act, 1961)
K K R

PROVISIONAL

’ ENROLLMENT

NOTIFICATION

No: AV \A\_ Dated: \%\0“:;\ N2

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Iqra Manzoor
D/O Manzoor Ahmad Mir
R/O Mhalla Bongam, Tehsil Rajpora, Distt. Pulwama

has been admitted and enrolled as an Advocate on the roils of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-188/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

'
(Mohamm asin Beigh)
Additioné,Registrar.

No: L4 D\2e, 0 p /}aﬂ Dated: \\\& E 6 '1 o 2q el

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama. -

Ms. Iqra Manzoor, Advocate

for information and necessary action.

o o
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f’*).‘.\ e I
Addition ] egistrar ~7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL

ENROLLMEN T

I
NOTIFICATION

!
No: A\ \ Mo Dated: \ B 10™[n 2

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Aaqib Mushtaq Bhat

S/O Mushtaq Ahmed Bhat

R/O Lajoorah, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Councif provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-187/2020 in the roll of Advocate maintained hy this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry Linless the abscluts/final enroiiment as

kn’(' J“":_’_._-«“
Mohamm asin Beigh)

Add!tlo? | Registrar
No: L«['),\m. ""Dﬂ;/ L.I” Dated: \ R \ 0 7) D6l

!

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwairia.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court cf J&K, Jammu for information
and with the request to get the same upicaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. |

President, District Bar Association, Pulwama.

Myr. Aagib Mushtaq Bhat, Advocate

for information and necessary action.

o o

!

Y o
7 o
Additig;}\a’mg/gis/t;ar .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectinn 58 of the Advocates Act, 1961)
* Kk *

| PROVISIONAﬂ,
ENROLLMENT
| 1
NOTIFICATION
No: /7 29 Dated: /%/(‘) ?>/”)ﬁ2.a

It is hereby notified that vide High Court Order Dated Dated 11.03.2020

Mr. Ajay Kumar

S/O Puran Chand

R/O Ward No.3, Changran, Tehsil & Bistt, KKathua

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject tc the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-186/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

.I";M‘.
(Mohammad Yasin Beigh)
Additiongl Registrar

| v au hion
No: A2W1-\ 6 [)U‘y Dated: _\? J& ) ;’ﬂoﬁ"" e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2.  Secretary, Bar Council of India, New Delhi. ‘

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Ajay Kumar, Advocate

for information and necessary action.

e\
Additionfa! Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /7 5 Dated: f&/f} ) //f’% Dz

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Adil Rashid Bhat

S/0 Abdul Rashid Bhat

R/O Akura, Mattan, Waguzarpora, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=185/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Additional Registrar

[ - J \_,/ $2g
No: t{ A0S -o ;/l- 2 Dated: / 8 / Cq’/?ﬁf)u ',(1”2\

! NSRS

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for. publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Mr. Adil Rashid Bhat, Advocate

for information and necessary action.

@® o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \¢\ (\'\;)q\ Dated; ‘ % l 01‘3:)‘ r}f)?—-g

li

It is hereby notified that vide High Court Crder Dated 11.03.2020

Mr. Aasim Bin Rafiq

S/O Mohammad Rafiq Beigh

R/O Bazar Masjid, Bohri-Kadal, Hanfi, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—184/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrciiment as

an Advocate is ordered there before.

: )
1 \ o~
(Mohammad-Yasin Beigh)
Additional Registrar

“iefaie

L

No: \\‘3 o - ol /Lpated: \ % \\ o “;\Q-—«Q,.a

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Srinagar.

Mr. Aasim Bin Rafiq, Advocate
...... for information and necessary acticn.

o o

~" ;
Additiéng. Registrar -~
L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council usder Sectic: 55 of the Advoeates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: [ 724 Dated: _{ 9/0 LD

It is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Aparajita Singh
D/O Charanjeet Singh Manhas
R/O H.No.777, Sector-7, Channi Himmat, Tehsil Bahu, Distt. Jammu

~

has been admitted and enrolled as an Advoca:e on the rolls of Jammu and

] larmnar:

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—183/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the abhsolute/final enrollment as

an Advocate is ordered there before.

Al

N
~ - \»,/_/‘c” o
(MohamiTiad, Yasin Beigh)

Addition I/Registrar{
A VoA

. . \ ‘ e . ) .
No: _1D-¢fe -9 %?//z//bated:- LR leh/nen, e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Aparajita Singh, Advocate

for information and necessary action.

P i B ’-/;,_,-—
Addition 4k egistra7 '
/
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HIGH COURT OF JAMMU AND K4ASHMIR AT JAMMU
(Exercising powers of Bar Council u'n(ier Sectiou 38 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /7  Dated: |3 \ 0™ ng SR

It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Ajmal Shafi Shah

S/O Gulzar Ahmad Shah

R/O Trenz, Tehsil & District Shopian

has been admitted and enrolled as an Advccaie on the roils of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisicna!
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JI(—ISZ/Z()ZO in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of exniry unless the absolute/final enrollment as t

~\ wwf’/j i
(MohammEH/Yg:BeLgh be)

Addltlonél Reglstra!r

./ e

an Advocate is ordered there before.

) e

U oo f‘j»fﬁﬂ Dated: “\ i‘ @;m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publicaticn in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Mr. Ajmal Shafi Shah, Advocate
...... for information and necessary action.

e M/

Add|t|o yar eglstrar '6/63
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL l
ENROLLMENT |
NOTI.FICATION

No: \TLPE k\ Dated: \ % \ o ,] "~ o

it is hereby notified that vide High Court Order Dated 11.03.2020

Ms. Akhter Ruieel

D/O Farooq Ahmad Bhat

R/O Zawoora, Pantha Chowk, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a veriod of ong vear from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-181/2020 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisichal licence/enrollment must ke

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered thiere before.

{(Mohamimad Yasin Beigh)
Additional/Registrar

| . Vs
No: \w\ r)—c’%\“}}(\ Z(/"//Dated: \?\‘ \\_ QGK\QQ" S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. . Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Akhter Ruieel, Advocate

for information and necessary action.

‘—'-', . \_n Wﬁ—-ﬂ
Additional Registrar -
L// (‘// L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 78 of the Advocates Act, 1961)
* ¥ %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: \ ™ 7 Dateg: \ & I o' } Do Ao
It is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Akshay Gupta

S/0 Vinod Kumar Gupta

R/O Ward No.3, Govt. Girls School Ramban

A/P 770-F, Bharat Nagar Rehari Colony, Jammu

has been admitted and enrolled as an Advocaie on the roiis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnial
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-180/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

U0 0o~ 7'7/ J/ Dated: ‘\'vs))

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of ali the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Ramban.
6.  Mr. Akshay Gupta, Advocate
...... for information and necessary action.
Additional K egistrar
L,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 55 of the Advocates Act, 1961)
* %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: / 7 2 D Dated: 7 (a Lﬂ fe // PR

it is hereby notified that vide High Court Order Dated 11.03.2020

Mr. Ayan Aijaz Baba

S/0 Aijaz Hussain Baba

R/O Hamami Mohalla, Tral, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-179/2020 in the roll of Advecate maintained by this Registry.

The renewal/extensioii of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there beiore.

{Mohammad Yasin Beigh)
Additiort/?l Registrar
// - [

VI EN eV o {
No: '\‘\rl.»-\ @ G(“ \\ /[ 3/Dated: \ LG \Or\l:_)\‘}':‘;)m)vﬁ

RN
Ao
P @3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same upioaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in thie next
issue of Government Gazette.

5. President, District Bar Associaticn, Pulwama
6. Mr. Ayan Aijaz Baba, Advocate
...... for information and necessary action.
\ ,
—" e
Additior{al/Registra,r
b2l !




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

de stk

NOTIFICATION

No: \'“‘\ S Dated: \3\\\@ “Alg@g@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepak Sharma
S/0 Baldev Raj Sharma _
R/O Mandlik Bhawan, 412-C, Jeevan Nagar, Jammu

vide Notification No.1262 dated 01.01.2019 has been deciared as

Absolute/Final.

By Order Q W

"
(Mohammz asin Beigh)
Additiona%ﬁegistrar

Lo

!
> ¢} Y 7 e 7 RN \ ’ -,
No: C( LX) e~ / % /Dated: \ﬁ \\ o' \|'~}<:>2_.¢ T

e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Deini.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of ail the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Deepak Sharma, Advocate

for information and necessary action.

Additionaz/ egistrar -
; l
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